
IN THE CEIURALADMINISTMTIVE TRI3FJr, HDERaj) BFflCH AT 
i-jyn 

O..A.NO. scs /93 - 
Between: 	 . 	 Date of Order: 6/7-93 

4 

Divisional F..ailt'ay M€jiager, () 
South Central Railway, Secunderabad, 

Pcrmnnent T'y •Thn"rctor (con)-
S.C.Rly, Secunderabad. 

chieQ Signa), Inspedtor,  
Signal & Telecournuuicauon Lepartrnent, 
S.C.Rly, Secunderabad. 

applicants. 

and 

 
Presiding Officer, Labour Court 
Narayanaguda, A .P. Hyderabad, 

Respondents. 

F.rI the hpplicantsL Mr.N.i:.Devraj, SC for Rlys, 

For the Respondentss  

CtRAMS 
THE HONT SLE MR. JUSTICE V.NEELArRI RAO VICE CHAIRMAN 

AND 

THE HOW TBLE MR.P.T.TIRWENGAfl'y : r1E1'U3EY.(ADXaT) 

The Tribunal, made the follczing Order:.- 

Admit. The operation of the order dated 11-3-2 

in .C.M.PNo. 

	

	iG /is suspended until further orders. 

Issue notice to the Kespondents. 

post the Case on 6.9.93. 

To 
The Divisional Railway Manager (B.G) S.C.Rly, Secunderabad. 
The permanent Way Inspector (con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconinunication 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda,.Hyderabad. 
S. One copy to Mr.N.R.Devraj, SC for Plys. CAT.Hyd.- 

One copy to Mr. 	.. 	- 
One spare copy. 	 - 
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IN THE CENTRAL AD:VaWISTRATIvE TUBUNAL 
I-IYDERABAD BEIqCH AT HYDERABAD 

THE HON'BLE NR.flUSTICE V.WEELADRI RAO 
VICE CHaIRMAN 

D  

THE HON'BLEA.B.GORTY MEMBER(J..D) 

/ND 

THE 	'BLE T.CHANDRASEIGiAR REDLY 
. 	MEMBER(J) 

AND 

THE HON'BLE ?IR.P.T.TIRUVENGADI4J4 ;M(A) 

Dated -1993 
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O.A.MO 

T. A • No. 

Admitted and Interim directions 
issued 
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nisc4Dsed of with directions 

Dis4issed. 

Dismissed as withdrawn 

Di4issed for default. 	- 

Rejedte/ Ordered 	 a' 
No order as to cos 	vt\7 't1 
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